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SHRI D. K. PANDA : I cannot un-
derstand Hindi.

MR. CHAIRMAN : He can hear the
translation.

SHRI BALGOVIND VERMA: Mr.
Panda said that the mills in his State
have not paid bonus for the last four
years and only this year they have paid
some bonus. There are specific rules
in regard to this matter. If they have
not been paid, 1 think the State Gov-
ernment should have taken action.

SHRI K. NARAYANA RAO
(Bobilli): The State Government
passes on the buck to the Central
Government and . the. Central Gov-
ernment passes on the buck to the
‘State 'Government, although the Essén-
tial Commodities Act and Bopus Agt
are Central Acts. '
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SHRI BALGOVIND VERMA: So
far as sugar mills and labour problems
in sugar mills are concerned, they are
‘the responsibility of the State Govern-
ment.

o MAHIATIAW TVEY : THE SHTTHT
2| Td qRE T UTT {THIT w1y ALY
FEEY A A weiAE v avA & | 0
FTFT FET §, USE WIER F FEA
LG

ot a1t M awt ;3@ FHE WD
T JIFI G177 ) a6 AvaT § 1 gAw
AATT qA TG ALY TN & |

SHRI D. K. PANDA : May I know
whether the Central Government is go-
ing to send some instructions to the
State Governments for implementation
of this formula?

SHRI BALGOVIND VERMA: 1
will draw the attention of the State
Governments, so far as the bonus is
concerncd.

TMo FGRIAITIUW qroyq @ GlAe
h¥5 B F woor agt 7w ) S
€ faa it &1 Az faq qu F wiw
A FT A §

oft are Mg wwt ¢ o frgw @ gER)
g v ad awy €

17.06 hrs.

MOTION RE. CONTEMPT OF.
THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHiIP-
PING AND TRANSPORT (SHRI
RAJ BAHADUR): As the House is
aware, there were some incidents this
afternoon. As-a result of that, in con-
sultation with members of this House,
T beg to move:

“This House resolves that the per-
sons culling themselves (1) Siphai
Rai and (2) Ram Janam Singh, who
shouted and threw some | leafiets
from the Visitors' Gallery on the
floor "of the House at 15.05 hours

_today and whom the Watch and

Ward Officer took into custody
" immediately, have committéd a grave -
.- offence and -ate - guilty of .the cegr
- tempt - of this House, ' S
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This House further resolves that
they be sentenced to simple im-
prisonment till 5 P.M. on Thursday,
the 10th August, 1972 and sent to
Tihar Jail, Delhi.”

ot gvR wE weAE (A1) : W
TFR 7 w®Y A geArd gf§ 1 A

AT U FT T T 9@ w7 fr

TAT E 1 FA AT & AA) 9T Fi AE
A 9% FT A FA) AL FAAT T G

MR. CHAIRMAN : The question is:

“This House resolves that the per-
sons calling themselves (1) Siphai
Rai and (2) Ram Janam Singh, who
shouted and threw some leaflets from
the Visitots’ Gallery on the floor of
the House at 15.05 hours today and
whom the Watch and Ward Officer
took into custody immediately, have
committed a grave offence and are
guilty of the contempt of this House.

This House further resolves thar
they be sentenced to simple impri-
sonment till 5.00 P.M. on Thuriday,
the 10th August, 1972 and sent to
Tihar Jail, Decthi.”

The motion was adopted.

17.08 hrs.
DISTURBED AREAS  (SPECIAL

COURTS) BILL—Contd.

SHRI R. D. BHANDARE (Bombay
Central) : I beg to move :

“That rule 338 of the Rules of
Procedure and Conduct of Business

GIPN—7 L.S.8.(ND)/72-~9-10-721010

in Lok Sabha in its application to
the motion for rescission of the deci-
sion of the House adopting amend-
ment for reference of the Disturbed
Areas (Special Courts) Bill, 1972 to
a Joint Committce be suspended.”

MR. CHAIRMAN : The question is :

“That rule 338 of the Rules of
Procedurc and Conduct of Business
in Lok Sabha in its application to
the moton for rescission of the deci-
sion of the House adopting amend-
ment for reference of the Disturbed
Areas (Special Courts) Bill, 1972 to
a Joint Committec be suspended.”

The motivn was adopted.

SHRI R. D. BHANDARE : I beg to
move :

“That the decision of the House
adopting amendment for reference of
the Disturbed Areas (Special Courts)
Bill, 1972, to a Joint Committee, be
rescinded.”

MR. CHAIRMAN : The question is :

“That the decision of the Housc
adopting amendment for reference
of the Disturbed Areas (Special
Courts) Bill, 1972, to a Joint Com-
mittee, be rescinded.”

The motion was adopted.

MR. CHAJRMAN : Now, the House
stands adjourned to meet again tomor-
row at 11 AM,

17.11 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Au-
gust 10, 1972/ Sravana 19, 1894 (Saka).



